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In the Hon'ble High Court of Judicature at Allahabad,

\
d

(Lucknow Bench) Lucknou é%
Index Ciég E;ZJ
Wpit Petition NO, of 1983
|
Radha -Krishna and another : ..+.Petitioners
Versus 1
Northern Railway and another «esOpp.Parties.

5. N Contents Pages
’
1. Weit Petibien 1 £ .8

2. Annexure 1

3esAnnexures 3 &
3

4.8nnexures 4 &

5

5.Annexure b6

6.Annexure P
7 .Annexure 8

B.Affidavit

g,Vakalatnama

Lucknou
January2! ,1983

True copy of the ﬁ —10

impugned transfer

order,

\
True copies of appointment //’/2”
orders of the petitioners ...(3-Jy

True copies of transfer f¢

orders to Lucknow on . :
request /é“/7

True copyof letter dt. ({ 8”77
3.9.1981 :

True copy ofthe order ;3)0
dated 5.9.1981 o

True copy of the 22‘
circular dated 13.9.66

ko

2\

YL ll_a,

i Advocate ‘
CounselNfor the petitioners
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In the Hon'ble Bigh Court of Judicature at Allahabad,

(9] 5\
(lucknow Bench) Lucknow
?

1 . . . - \
Writ Petition NO. f 1983
1.5ri Radha Krishpa, aged about 36 years,
son of Sri BankeyBihari Jrivastava,
resident of 52/4 Chander Nagar, #Alambagh,
Lucknou. '

2.5ri Shyam Deo Prasad Sharma, aged about 35 years,

3 05L

sonof late S.i Brij LalSharma, resident
7 J ’

of C 39/8 Manak Nagar, Lucknow

i ePatitieners

Versus

1.Northern Railuay through its General Manager,

Baroda Hosse, New Delhi. ,

2 .Chief Workshep Engineer, Baroda House,

e

New Delhi.
e s e oﬂpp.pﬂrtiBS.
‘ Writ Petition Under Arpticle 226 of the

| Constitution of India

To

The Hon'ble the Chief Justice and the
Companion Justices of the aforesaid court.,

The humble petiticners abovenamed most

’QCX}E\Q\\L\,{W respectfully beg to state as under:




Al

1.That this writ petition is directed
against the order passed by the opposite party no.2
transferring the petitioners from Carrage and Wagen
uorkshﬁp Alambagh Lucknow to Carrage and Wagon
Workshop Jagadﬁari, a true copy of the said

transfer order is being annexed as Rnnexure No,'

to this writ petition.

2.,That the petitioners were appointed
on Junior Chemical and Metetorgical Assistant
— e :
by an order dated]29w§~tﬁﬁﬁand 25.5.19%0 respectively.
The true copies of the appointment orders of the

petitioners are being annexed herewith as

Annexures no., 2 and 3 to this writ petition in the

grade of Rs 150-300.

3.That subsequently both the petitioners

were promoted to the post of Chemical and Meterlorgimal |

Assistant in the month of 10th February,1973

and 5.10.1972 respectively, and thereafter in the
year 1978 both of them were again promoted to the
post of Laboratory Superintendent in the scale

of Rs 550-900 due to their meritorious records, heard

work, integrity and honesty.

4.That the petitioner no.1 was posted in the
year 1973 at Deisel Shed loghalsarai and in the
year 1979 the petitioner no.2 uas posted at Northern
Railway Workshdp Jadhpur. Both of the petitioners
were transferred to Luckn%iﬂon their own request
by an order dated 24,6.19%6 and on 30.1.1979
respectively. It may be mgntioned here that a

Railway employes is trangferred on reguest he is

;
|
]
:
1



journey time and

travelling allowances etc. Both the petitioners

had made their applications on bbe domestic

ground to the transferred to Lucknow. The true

: At of the tr o= A T o RV
Y copy of the transfer orders are Deing annexe
a8 nnpexurns 0 4 and 5 +n this i1t -t 1t 1 r
as annexures nNo, ':__Lr]l._} . THhITNIS - WELE {_‘,l,l:..lws\\.

5.That by an order dated 3.9.1981 the

4.

to Deputy

General Manager\ P} had communicated
s : AT
Chief Mechanical Engineer Workshep, Northern
Railway, Alambagh,lLucknow that one Spi R.3.Le
may temporarily be transferred to agadhari workshop

ig may be brought back as soon as sSanction TOT

creation of more posts is conveyed to your O

The true copy of the letter is being annexed herewith

as Annexure no,6 to this writ petition.

o

6.That thereafter Sri R.3.L.Teuwari
erred to Jagadhari alongwith his

an order. dated 5.9.1981, a true copy of the said

order is being annexed herewith as_annexure no. 7

to this writ petition. Similarly one 9ri 1.P.3ingh
| was also trensferred alonguith his post from Loco
|

™

= i = lasd)
jorkshop, Charbagh te Carrage and Wagon Workshop

v

: W L
Jagadhari. Vide Jefler no C‘“‘ZV‘E//’fll deisd $[10)8/

3
L
R
e
<
i
(_
O
£
;._
=
L
*
C
@
—
L]

ran

L s I
(W

flewari and Sri I.P.3ingh uere

1R
ferred from

0

-

)
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to Jagadhari which indicates

C\Jﬁuj \LLC\\AYVM : copy of the circular dated 13.9.1966 is being
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annexed herewith as Anpexure no.B8 teo this uwrit

8.That till year 1981 there were 7 posts
of Laboratory Superintendent at Alambagh,lLucknou
and 6 posts of Laboratory Superintendent at Loco

orkshop, Charbagh and twe posts on which Jarvasri

R.5.,L°*Tevari and I.P.3ingh were working were

0

urtailed from Lucknow and were sent te Jagadhari

1)

-

two persons being the junior most were sent sen

alopguith their post to Jagadhari.

9,That at Lucknou ,there are two junior

| sri B.K.Verma officiating

1
16}
o
==
wm
U
L |
P
°
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°
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e}
=)
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Laboratory Superintendent are posted and are working.

10.That these two persons were appointed
initially at Lucknow on the pest of Junior Chemical
c&/' 3
and Haﬁé@ﬁ%gical Assistant though they were

oromoted but till now they have never been transferret

out of Lucknow since their posting which is about
vears and one Spi C.L.Shaw is also werking frem
s

the last 13 years without any transfer.

11.That other Laboratory 3uperintendent

who had definitely longer stay as compare to the
titioners hadms® come to Lucknow on their oun

the said

™
s
®
3

-
P

request as in the case of the peti
n " X ' ¢ f.. . A | 5 1
persons namely M.A.Khan, M.L.Dixit, A.K.Paul,JK

\jdXOna’ G.s.briv',:tr’h'at

12 .That the petitioners have been

s already mentiocned in the presiding paragraph. These




'singled out for the reagsons best known te the
authorities though they were transferred to Lucknouw

on their own recuest.

13.That by an order contained in Annexure
no.1 Sri R,9.L.Teuwari and S;i B.P.9ingh are being
transferred to Lucknow in place of the petitioners

3/ but their posts are not being transferred to Lucknou,

14,Thet the transfer orders hwe been
passed under certain influence overlooking the
fact that two persons Spi R,S.,LeTewari and 3rpi I.P,

5ingh were transferred alonguith posts to Jagadhari.

15.That the petitioners have represented

& o NG against their transfer and even reminders were

%5 Y sent to opposite party no.1 but no orders uere passed

till nou.,

16.That the petitioner no.1's daughter
is under medical treatment of Neurelogist
from last several years and petitiomer no.1 had taken
€ye L ; ey
leave for the ‘operatlon of his mother which were

later on cancelled.
17.That the petitioner's children are
studying at Lucknow and cannot be taken to Jagadhari

Mo
where there is} facility of the Central School,

izﬂi3€§x\c\§;shwun

’ 18.That the petitioners are still helding
the charge and are on medical leave with- the
advice of Medical Dector and no body has taken over

charge till date.
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19.That the transfer of Sarvasri R.3,L.
Tewari and I.P.Singh are against the order of
Headquarter because till now Board hasnot sanctioned

for the creation of more pests, and curtailed two posts

of Laboratery Superintendents,
20.That the order of transfer of petitionpers

is illegal "and without jurisdiction and is liable te

~ -

21,That the post on which 9ri Tewari and
Spi I.P.Singh vere working were transferred to Jagadha-
ri the said posts are not transferred back to

Lucknou..

22.That the persens mentioned above are
working at Lycknow with more duration but they are

not being transferred,

23.That the persons junior to the petitioners
are also holding the post at Lucknow fer more duration

of period as compared to the petitioners.
p F

el

24, That being aggrieved against the
impugned order dated 7.1.1983 contained in annexure
no.1 and having no equally and efficacious and alter=
native remedy beg to prefer this urit petition

on the following amongst other?
GROUNDS

I.That the transfer of Sri R.3,L.Teuwari
and Spi I.P.Singh are against the order of Head

Quarter because till nou Board has not sanctioned

for the creation of more posts.



‘“

II1.Because the post on which Sri Teuari
and Spi I.P.Singh were working were transferred fo

Jagadhari the saidposts are not transferred back

to Lucknou.

II1,Because the petitions mentioned in the
preceding paragraphs are working at Lycknow with

more duration but they are not being transferred,

IV, Because thepetitis persons junior
to the petitioners are also holding the post at
Luckpow for more duration of period as compared to

the petitioners,

V.Because the transfer orders have been
passed under certain influence overlooking the
facts that two persons Sri R.5.L.Tewari and Sri
I1.P.Singh wuwere transferred alonguith posts to

Jagadhari.

Vl.Because the petitioner's children are
studying at Lucknou and cannot be taken to Jagadhari

where there is no facility of the Central School.

VII.Because the petitioners have been
singled out for the reasons best knoun to the
authorities though theywere transferred to Lucknou

on their oun request,

Wherefore, it is most respectfully prayed

that this Hon'ble Court may be pleased toi-

(A) issue a writ, order or direction in the
[

nature of cerfiiorari and to quash the

impugned order dated 7.1.1983 contained

i S
in Anpexure no.,1 to the writ petition,
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1. Audl,.C.M.E(W) CB=ILko
2.Addl, CME(W)/JUD
3.Dy.CME(W) Amr.Iko
4,C&M CB Iko
7
7 5. ACME EIIW

Sd/= M.S.Rawat
8.1.83

IRVCVOA! (True c[)';_,y)
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Radha hrishna and
1 < Dy s n > - 4
Northern Railway and

f 4

Metallurgical Labera

Staff Order no. CM/27-A S:.N0,17 dated

A SR
Railway Jervice Lo

) o & M 1
has been forwarded

s [P S S ! S | r».f) s
\AeCtt) datadld £4 40

i}

a Jr.Chemical and

-~ I

in Gr,Rs 150~300 {Aa

on 18.9.1970(F4Ns)

order conveyed to

.;‘.rj_

proved

RS

fyes m oot
LO Gl Moo lLUas

operated in Gr.150~300.as

&\ >

abad,

nother es s Upp.Parties,

Annexure na.s?

¢
{
)
iy
=
&)
e}

h, Lucknou

Krishna
selected
mmiscion,Allal

abad, whose name

lManageri{P; N.Rly,

5 hereby appointed as

[ . 5
1 [ + + { - ol
Metallurgical Asstt.\lrainee)

terms and conditieas

) onusual

Gr.210-425 temporar

this eoffice vide 0,Me{

15.7.1970

R
gatcted

kept under

18th Rug.,70
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2,

one year successful training, he will be also
ordered in the regular grade R 150~5-160-8-240-EB-8~
280-10=300{AS) Sri Sharma has passed Medical

Test in class Bl a8 per D.P.0./E.R1ly,/INP's

e { q ~ 5\ ) 3 i ~
certificate no, 283(071330) dated 30.4.70.

§d/- 5.C.Chakraborty

Chemistand fMetallurgist

Copy forinformation and necessary action to

1.Dy .CME/N.R1ly/Jodhpur for’ information and necessary
action .5pi Sharma should be shoun against the
working post which is vacant due to transfer of Srpi
J.Nandi Chawdhury and he be put under training for
one year.

2 JAD/NR/Jodhpur

3.G.M.(P) Ndls

4.LabhiSupdt. N.Rly. Jodhpur

5.,3ri Shyam Deo Pd. Sharma at Lucknow

(True copy)
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In the Hon'ble High Courtef Judicature at Allahabad,

hY
(Lucknouw Bench) Lucknow,

Writ Fetition NO,. of 1983
Radha Krishna and another vennsnPetitieners
Versus
Northern Railway and another «sssUppsFartiee,

Apnexure nNos 4

Northern Railuay

Office of the Chemist and Metullurgist

Charbagh,blucknow

Dated 2,7.1876

NOT ICE

In terms of G.M.(P) NDLS Notice no, 755-E/32-iii
(Eiii) of ...76 3ri Radha Krishpa C&M Asstt. in gr.
425-700(AS) who has been trznsferred on his k
oun request on same pay and grade realeased by or
DPE/DSL/MGS vide notice no. DME/MG3/Lab of 24.6.76
and reported for duty to this Lab on 25.6.,76., He
posted as such vice Spi N.C.Spivastava transferred to
DSL/Shed/MGs vide this office notice no., CM/27-E Pt.11

of 2746476,
Sd/=C+P.Khare

Chemist and Metollurgist

N.R1ly.CB/LKO

NO CM./27-E Pt II
copy to all concerned

(True copy)
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In the Hon'ble High Court of Judicature at Allahabead,

(Imcknow Bench) Iucknow,

: Writ Petition NO. of 1983

{

A€ ; : T
Radha Krishma and &another . soPetitioners

Versus

o

Northern Reilwey and enother oo eOppeParties,
Alpexure o, S”
Dy.C.M,E(W) Office
Northern Reilwey/Jodhpur
P NO,T55E/C&M/T5/VollI/XX dated 30,1.79

Notice

,<}2§€§§S\;§ ; ¢ri V,K,Verma, Chmist Gr.525=700 h:ving been

relieved of hie duties and spared from KIK Shops under

MM/ELK's letter no. 753 E/63/1 dated 22,1.79 intems of
$.P.0.(M) BA (r.office Baroda House, Iew Delhi's letter
no. 755E/3%2=1/Eiiw dated 17.1.79 is appointed to officiate
on Lab Supdt. on R 550/- in grade Bs 550~500 w.e.f. 31.1.9"
FN. temporerily pending selection Sri S5.D.P.Sherma offg.
Laboppdt, CGr.p 500-500(ES) working in JU.Workshop is

\ relieved of his duties w.e.f, 30.1.79.Anand spered - to

\0 1
O AT x\,\N\“ '

carryout his trensfer to AmR Shop Iko on Lab Supdt,

(Paint) on seme pay and in the same grade at his own

request intermg of SPO(M)'s letter no. 755E/32-IV

(Eiiw) dated 20,11.,78 and 17.1.79.

No joining time end passes are ellowed to Sri SDP Sharma

sa/~=cME(W) JU
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In the Hon'ble High Court of Judicature at Allshabed,
(Lucknow Benech) ILucknow,
Writ Petition NO. of 1983
b Redha Krishma and another oo Petitioners
N
Versus
4 Northern Reilway and another . <+ oBpp.Parties,

Annexure ho, [

NORTHERN RAT TWAY
FEAD. QUARTER'S OFFICE
BARODA HOUSE NEW DELHI

A 0.755-E/3%2-V/EiiW (L) dated 3,9.81
%/\ 8 The Add.C.M.E.(W) N.Rly./Jud
/k\
Py, The Dy.C.M.E. (W) N,Rly/Amw/Iko
The C& M/N.Rly/CB Iko
Subjects Transfer of ori R.o.L,Tewari Lab Supdt./Amw/Iko
to JUD.

Ref; This office Notice of even number dated 20,3,81

l

# : &R i ; i |
Further to this office notice of even number dated

{
gzoé}ﬁ\ L 2043.1981 the case was referred to Rly Bozrd who hsve
Q S\
\ Q'&\ \\\\\V\C'\ [
péssed the following orderss
The Rly Mihistry have considered the case aid
agreed to your porposal thet Sri R.S.L.Tiwari
Legb Supdt. may temporarily be transferred to

JUD Workshop. He mey be brought back as soon

s tke Board sanction for creation of more

s
el

posts iB conveyed To your office.

action may please be taken

Further necessaxy




—

2o

accordingly and the date when Sri R.,S.L.Tiweri is
recieved @n trensier to JUD phop advised to this office
promptly.

Sd/=B.R.Nigam
< G.M.(P)

Copy forwerded for information to

5
B QC"J‘\/ R P i) ACME(E) Hd.Quarter NDLs
4\“( \ ( C ' Q\I\\/\C\ : ( BBV . J,J( + ) 'HO. o WD Yewer ;‘.DL\)

(ii).JUD

(True copy)
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ble High Court of Judicature at Allahabad,
'4 ) ) e B
(Lucknow Bench) Lucknouw,

Writ Petition NO. of 1983

Xadha Krishan and another ...ePetitioners

v

m

rsus

(el
B
D
m
°

Northern Railuay and another o ++0pp.Par!

_Annexure no. F

NORTHERN RAILWAY

the Dy.C.M.E,/U/Ck W/ Shop Am.Lke

Oated 15.9.81

In terms of G.M.(P) New Delhi's letter
| o ) e et gy : - L oAmT /00
Number 755-E/32-V{Eiid)L dated 3.9.81 and cmi/cs/

/ NN ~ta /o - Py 7 T hi
LK@'s DO NO, CM/27-E/Pt.II dated 9/15/9/81 Sri R.S.Ls

Tewari Lab Jupdt.{Uitrusanic} grade Rs 550-900\ ;
of these uomks isspared u,e.f. 15.9.81(AN) and
trans ferred to N,Rly Workshop Jagadhri alengwith his
post purely as a temporary measure.
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In the Hon'ble High Court of Judicature at Allahabad,

(Iicknow Bench) Iucknow,

Writ Petition NO, of 1983
Red ha Krishen and another . .. Petitioners
Versus
Northern Railwey and another .+ «Opp.Parties.

Annexure N0, &

Serial NO, 3601~-Circular NO. 940~E/o~III(Eiv) dated 13th
September 1966

Vopy of Rly Board's Ietter no,E(NG) 66T R 2/20 dated
27.7, 1966

Subs Trengfer in the event of curtailment of
Cadre etc,

It has been brought to thenotice of the Boerd that
practice of transferring steff in the event of
carteilment of & cadre varies from Railwey to Rallway
end even from division to division ona Reilway

with a view to bring ebout uniformity in the matter, the
Boerd desire thet as a general rule, the junior most
employee should be trensferrea first whenever any

curta ilment in the cadre tekes plece,

P1, Acknowledge receipt.

v
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" In the Hon'ble High Court of Judicature at Allahabad,

(Lucknow Bench) Lucknou,

‘}5"
i A ad
B

% -

NG=he

AFFidaVit
Weit Petition NO. ef 1983
Radha Krishna and another oo Petitionans
Versus

Northern Railway and another ...Upp.Parties.

Radha Krishna, aged about
36 years, son.of 3ri Barké
Bihari Srivastava,resi=-

dent of 52/4 Chander

Nagar, Alambagh,bucknouw,

«esosbeponent

I, the deponent abovenamed do hereby

solemnly affirm and state as unders:

1.That the deponentis the petitioner am.1
and is the pairokar of the petitioner no.2 and is

fully conversant uith the facts deposed to herein,
2 .That the contents of paragraphs

of the writ petition are true to my personal knouledge
2 .

and the contents of pargraphs ZL__

of the urit petition are true to my belief to be

true.
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In the Court of
4
/? Wl ka ) v A ra @unil Plaintiff _Claimant
i ’ Defendant Appellant
}QM\‘L{A}/ Petitiones
Versus
\ -' E Defendant Respondent
by o B / W ¢ Pl Plaintift

L3 ‘3 ' /) i
The President of India do hereby appoint and authorise Shei. C A /?42‘4 ’7" a_{ e C‘”‘ g e ‘Z%Ja
At NDagl, AdAvre.”

N .
%o vwas!!V?%!!RY?!V!&‘.MH'«H‘%M)'::H.-!qe":e'aqﬂ'zv.'(?c';'i?'?qu'z'!ﬂ.':e'!'!‘.',qﬂ.'zs LN BRI B o v SRS RO B W DI S RO L

* appesr, act, seply, plead in and proseowte the abave described suit/appesl/proccedings om behalf of the
Wnion of India to file and take back documents, to accept processes of the Court, fo appoint and instruct
Counsel, Advocats or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in the
above desoribed suit/appeal/proceedings and t0 do all things incidental to such appearing, acting, applying
Pleading and proseenting for the Union of India SUBJECT NEVERTHELESS fo the condition that unless express
M{thority*x.‘n that behalf has previously been obtained from the appropriate Officer of the Gavernment of India, the
said Counsel/Advosate/Pleader or any Counsel, Advogats or Pleader appointed by him shall not withdraw oOF
withdraw from or abandon wholly or partly the suit/appeal/olaim/defonce/proceedings against all or any
defe‘ndants/rasp@nd@nts/@pp@Ham/plaintiﬁ/«)ppasi,te. parties or enter inte any agresment, settlement, or compromise
?Vhe{'@by the suit /appeal/proceeding is/are wholly or partly adjusted or refor all or any matter or matters arising or
in #uis therein to arbitration PROVIDED THAT in exceptional eircumstances when there is not sufficient time to
vonsult such appropriate Officer of the Government of India and an emission to settle or compromise would be
deflnitely prejudiclal to the interest of the Government of India and said Pleader/Advocate of Ceunsel may enter |
into any agreoment, settlement or compromiss whereby the suit/appoal/proceeding is/are wholly er partly adjusted
and in every such ease the sald Counsel/Advosato/Pleader shall fecord and sommunicate forthwith to the said officer
the special reasens for entering into the agresment, settloment or compromise,

The Prasident hereby egroes to rauify all acts done by the aforssald Shei. C aih o, ﬂﬁ?’fw’ B olevs v

in pursunce of this authority.

BPATEI Vi8I0 39081008 003000 UsRUURT PRI YLD .

IN WITNESS WHEREOF these presents are duly excouted for and on behalt of the President of
BRI B e et s e HY

L3 LA vy i

| f—’*éf—/‘ﬂ b~ z
/ /L/w/ £ pra—a o
Bated./.é/lfl .............. 1985.3 ! Qhe e i
¢ \[} \I> Designation of the Executive Officer
N.R,—149/1—June, 1987—75,00 F. \r'/ H cé\ ' Q9 G,
rl f\/'g ] SHIH BIRIAE ;3T
aar fagh.
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te I IN THE CEN [RAL ADMINISTRATIVE TRIGUNAL

| ALLHPhL)AD DENCH AL.L.AL\HHLJWD ‘
Post Eag No, Ol“ : v

23=f, Thornhill Road, Allshcbad =211 OCL : > |

: Bkl Cx

No,CAT/Alld/Jud/)’gi}zZQ e C\%

| Regist;ation'"f.AiNoﬁJ_U_O_, oL 198) (T

M@@}&‘.ﬁp;lic;nt's
M(Y\ WASELQ©M\@M Respon en 's : L
@ 4 §¢9€Uﬂ7 Deo pa—{k’)/fkaz sAoararde, § 5 4 ‘9*/"*3”““
Rlo ¢ 39/@» /%MW (Luﬂ(aww

Whereas the murglqdlly noted cases has keen

Transferred bytl)ggqél\g U\ Y LU&EHQ(.@ under the provision

Y

£f the Admlnlstrntﬁve Trlaunal Act L3 of 1985 and registered
in this Tribunal as above.

Writ Petition No“*;§§l2L The Tribunal has fixed date

Ldadon 2S =l e __ lgss,

i For the hearing of the matter.
If no, apyearence is made

on your behalf by you of some-

. one duly authollsed &8 Act

B T T e

e R S Tl T T T M R W T

arising out of order dated
_passed by
in

LT L AR L

/

B e e

mcsoc

on your behélf; the matter willi be heard and decided in
your abSenc%;éfkfﬁf@<ﬂ : :
77 Admin, \
leen unﬁer“my hdﬁd and seal of “the Trlbunal
this .;; J il dayvof Al i JOBR,

/?) : : 1

o1 e

A

: \/\/‘V\CJ
£ DEPUTY T—{EGI$TR1‘(§'G)
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Whereas the marginally nobed cases has been
Transferred bymyﬂﬁ%xﬂ AU Y \—UMkWWfU\ __under the provision
@t the Administrative Tribunal Act 13 of 1985 and registered
in this Tribunal as above,

Writ Petition No._7H& 7  { The Tribunal has fixed date
e e 1988 B0 1510~ __ 1988,
of the i For the hearing of the matter.
Court at\g&1§:%~(QU\x“ﬂJib If no, ap,earence is made

2ot Rl e o0 your behalf by you or some :
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VAKALATNAMA G.V.3
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‘he Court of
InJ: FilNe + 327 t“/ /95 BBl 50 Q. Maikwla a0 Claimant
T T N Defendant ;.. 44 Appellant
Kepy No. ]S / 7 (1 ‘ Petitioner:—
1y AL S el e g7 C j\ Versus
- A T 2
Defendant /7. (hosn ,(/ Lz 8Y> Respondent
Plainuft 1. D A1
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~B
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The President of India do hereby appoint and authorise Shri..// - /%, Jcit - Jroserlics ( /% oy
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to appear, act, apply, plead in and prosecute the above described suit/appeal/proceedings on bchalf of the Unjon
of India to file and take back documents, to accept processes of the Court, to appoint and instruct
Counsel, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in
the above described suit/appeal/proceedings and to do all things incidental to such appearing, acting, applying
Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless express
authority in that tehalf has previously been obtained from the appropriate Officer of the Government of India, the
said Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not with draw or
withdraw from or abandon wholly or partly the suit/appeal/claim/defence/proceedings against all or any
defendants/respondents/appellant/plaintiff/opposite parties or enter into any agreement, settlement, or Compromisg-(‘
where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising .
onin dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not suff.cient time
to consult such appropriate Officer of the Government of India and an omission to settle or compromise would be
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may enter

into any agreement, settlemept or compromise whereby the suit/appeal/proceeding is/are wholly or partl adju
and in every such case the said Counsel/Advocate/Pleader shall record and communicate forthwith yto thep saig oﬂ%ces:
the sperial reasons for entering into the agreement, settlement or compromise.
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in pursuance of this authority.

IN WITNESS WHERE OF these presents are duly executed for and on behalf of the President of
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# vie Aw/ada/FHa & aRg @9 A AT ¥ STHAra g, F <, A O, AT T AT AT FTNE
F@ ¥ fAU ceqEw qfEd & A aTE A9, AEed F ARfuET @wR F wead, Afgawn ar ofis faa
T A I7g ARV I, T AMCE qY A WA AEHT FI gAT SR TR AN [FIAEY AT AR & G
sfafafuca #77 o WRT @9 F U T8 gFR S9EWTa g, ®@ w @, gEed &9, AfeEea §7 AR AW s
T F aufieE @l A F@ ¥ fag frgv AR wfega #9 £ AR ag 5@ 9d ¥ 9elA w3 gu g fR oo
A% WG aWER ¥ gafam wferd ¥ s ffaw e & e s st q@ #2 foan g, q9 qF I FrSad,
wfearn/eiiex a1 e grq frow el /oiter. it ar faelt sfqad /et fsrfrere [ v/ fae qaT &
reg 9O ara o/ /afe FEAr A i ar qeE T a1 A G, 6w qfeere $O, T @ A8 A
FUT A1 GO FO fAGF g0 ave/odier/Fhargy quia: a1 7Era: gaEifad # o AT T IeN Igd a1 Sad faEne-
wer gy a1 feer faww #1 werew #1 fadfom #%m, awg wwattes afdfeafonl § wa W @ @R & @qia sifawd
& T FW ¥ AU qt@ gww T8 @ @)X Ar ¥ gusa &9 § @9 e ffeg ® 1 8 9Rg g & g7 @
sfiraer 1T a1 9 Vel AR QAT A FAL AT @A AT A o @€ 9w 9 mde AEa o
1 VT GUEET g o WX O TAE AR ¥ ged aredw/sfdEdn/cesy FUR A1 gwEar &6 & fawy F12
FA gU IR AMHTQ T qob EiA@ L0
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